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(viii) 

from its original capacity of 2.5S,OOO 
litres per day to 3,00.000 litres in 
the first stage, and to 4,35,000 litres 
per day in the 2nd stage. 
A Balanctng Station with a capacity 
of 50,000 Iitres per day in the first 
stage is being set up at Bikaner in 
Rajasthan. 

(ix\ Mana~ement Committee and 
Governing Body of the Delhi Milk 
Scheme have approved in principle 
the proposal for setting up of a 
second Dairy for the Delhi Milk 
Scheme. 

(x) Action is in hand for strengthening 
the staff in the Quality Control 
Laboratory of the Scheme. 

Steps are being continuously taken by 
the Delhi Mil~ Scheme to reduce it. expen-
diture and effect economies. A Committee 
under Chairm.nshir of the Mayor, Municipal 
Corroration. Delhi ho. been .et up to examine 
w~)rkinf! of the Scheme with a view to effect 
eC'onom~'. 

mU'tiol firoadralt. fro .. 
All ladi" Radl" 

*549. SIlRI P. C. ADICHAN Will 
the Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA· 
TIONS be rleased to slate: 

(aj whether any aireement has been 
reached between the Government and the 
political parti., regard in, the use of All 
Ind;.:;Radio for the projection of party 
point~ of view on the eve of General Elec~ 
tions or Mid term Elections; 

(bl if so, the details thereof; 
(c) if not, the steps so far taken in 

arrivini at an agreed formula in this reprd ; 
and 

(d) whether any suggestiona have been 
made by the dIfferent State Governments on 
the subjects 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS ISHRI 
I. K. o'UJRALI: la) No, Sir. 

(bl Does nOI arise. 
(e) Efforts were made by the Chief 

Election Commissioner before the General 
Elections in 1~57, 1962 and 1967 to enable 

political parties to avail of broadcutin. 
facilities 00 an a,reed basis; but the parties 
could not aaree upon an arranaemeot for 
allocation of broadcastioi time amollJlt 
themselves. 

(d) No, Sir. 

LlberalisatIoD of Dea th Relief Benellt 

*S50 SHRI MUHAMMAD SHERIFF: 
Will the Minister of LABOUR AND RB-
HABILITATION be pleased to refer to the 
reply given to Unstarred Question No. 
9819 on the 15th May, 1'169 and state: 

la I whether Government have received 
the rroposal from the Central Board of 
Trustees of Employees' Provident Fund 
regarding the liberalisation of death relief 
beoefit to the families of deceased members; 
and 

(b) if so, the reaction of Government In 
re,ard thereto? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITA1ION (SHRI BHAG-
WAT JHA AZAD) : (al Yel, Sir. 

(bl Government have accepted the re-
commendation of the Central Board of 
Trustee., Elnployee,' Provident Fund, aod 
necessary sanction enhancing the limit of 
relief to be ,iven out of the Death Relief 
Fund. from Its. 500/- to RI. 750/- has been 
issued. 
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